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COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONSB

THIRTY-NINTE REPORT

Shri Hem Raj (Kangra): Sir, I beg

to move:

“That this House agrees with
the Thirty-ninth Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 1st April, 1964."
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Mr. Deputy-Speaker: We will first
adopt this report and when we take up
that resolution we will see.

Shri U. M, Trivedi (Mandsaur):
Sir, 1 have one suggestion to make
about this report. I do not know how
this thing gets manipulated. Bills
which have been moved in the beginn-
ing of 1962 sometimes reach a higher
leve] and sometimes they come down.
1 have moved a Constitution (Amend-
ment) Bill. That was eighth in num-
ber and then it came down to thirty-
seventh. How this number comes to
be changed, I am not able to under-
stand. I would like to know what is
the procedure that ig followed.

Mr, Deputy-Speaker: In the first
place, this report refers to resolutions.

Shri U. M. Trivedi: 1 thought you
said that it refers to Bills,

Mr. Deputy-Speaker; I am sorry, it
refers to resolutions. As regards
Bills, I have already requested the
hon. Member to bring it to my notice.
1 do not know what Bill he is refer-
ring to. If he brings it to my notice
T will look into it, as Chairman of the
Committee.



9095  Resolution re:

Now, the question is:

“That this House agrees with
the Thirty-ninth Report of the
Committee on Private Members'
Bills and Resolutions presented
to the House on the 1st April,
1064."

The motion was adopted.

1503 hrs.
RESOLUTION Re: MINORITIES IN
EAST PAKISTAN—Contd.

Mr, Deputy-Speaker: The House
will now take up further discussion
of the following resolution moved by
‘Shri Tridib Kumar Chaudhuri on the
20th March, 1964:—

“This House is of opinion that
in view of the continuing insecu-
rity of the life, property and
honour of the minority communi-
ties living in the czstern wing of
Pakistan and general denial of all
democratic rights of the people in
that part of Pakistan, the Govern-
ment of India should, in addition
to removing all restrictions on
the migration of people belonging
to the minority communities from
East Pakistan to the Indian
Union, also take steps to raise
the issue of the democratic and
human rights of the minorities in
the forum of the United Nations
under appropriate articles of the
U.N. Charter.”

One hour and six minutes are left.
How long will the hon. Minister take
for his reply?

The Minister without portfolio (Shri
Lal Bahadur Shastri): Not more than
half an hour.

Shri N. C. Chatterjee (Burdwan):

Mr. Deputy-Speaker, Sir, it is high
time that the Government of India
should change its policy of hesitation
or vacillation. We should take up the
cause of our propaganda machinery
being  strengthened  seriously. It
should give up its defensive attitude.
[ was with the hon. Minister without
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East Pakistan
portfolio the other day discussing
certain affairs in connection with Ben-
gal, and I told him that I was very
hdppy to inform him that the Indian
branch of the International Commis-
sion of Jurists has passed a resolution
and they have agreed tp appoint an
international commission or to app-
roach the International Commission of
Jurists at Geneva for the purpose o:
appointing a commission of inter-
national jurists in order to probe the
extent of casualties and other torture
and persecution of the minorities—
Hindus, Buddhists and Christians—in
East Pakistan.

I am very happy that Shri Setalwad
and my colleagues have accepted it.
I hope the International Commission
of Jurists will accede to our request
and the commission will be working
in the near future.

That day Shri Shastri told me that
President Aref was taken by the Pak-
istan Government to Jhikargacha
camp and he was shown the miserable
condition of the Indian Muslim refu-
gees who, they said, were driven out
from India, :nd he was so moved, so
much perturbed that he almost came
to tears and made a donation of Rs.
50,000 out of his own pocket for the
purpose of helping the poor refugees
driven out from India owing to India's
cruel policy towards the minorities.
I am very happy to inform you and
this House that this is a Pakistani
game. They have played a hoax on
President Aref. I have been top the
Jhikargacha. I was touring the Indo-
Pakistan border for some days last
week. I was there on Monday and
Tuesday. The people from Jhikargacha
came and told me that they have play-
ed a fraud on President Aref. What
happened was this. Some Muslims had
been brought from Chittagong after
Chittagong had been badly affected by
cyclone, floods and epidemics. There
was no place for them and therefore
they had been brought from Chitta-
gong to Jhikargacha. President Aref
was taken there and he was shown the
Chittagong Muslimg as the persecuted,
tortured minorities from India who



